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ORDER 
JUST[CEY,CUPT&JM: 

All these matters are analogous and they are being 

disposed of by this common order. 

	

2. 	All the applicants are ex military personnel and under 

ex .servcernan quota, all of them were appointed in the railway. as 

trackman. 

	

3.1 	The grievance of the applicants is that they are elderly 

persons and ought not to have been given such job whichLi.s-not  

suited to their age and be accommodated in a 	other suitable 



' 	! 

pos It has been submitted that in some other Zonal railway the 

same bendfits have been given to other similarly situated, persos. 

It has beeh contended by the learned counsel for the applicalits 

that the representations made by the applicants to the abqye 

effect, have not yet been considered by the respondents. 

As the matter relates to discretion of the emplö'er 

which is to be taken administratively, we are of the conside1ed 

opinion that this Tribunal should not take any decision in the 

matter. However, keeping in view the fact that the representatns 

of the applicants are pending and the number of applicants is very 

high, without expressing any opinion on the merit of these matters, 

we direct the applicants to make compressive representation, 

individually, within a period of four weeks from today to the 

competent authority and the said authority is directed to consider 

and dispcse the representation and intimate the result thereof to 

+ 	 each of the, applicants, in a well reasoned order, within a period of 

three mçnths from the date of receipt of a certified copy othis 

order along with representation. 

Accordingly, all these OAs stand disposed of No 

costs. 	 : 

(Jaya Das Gupta) 	 (JusticV.C.Gu9ta). 
Admn. Member 	 Judicial Member, 

---.-..- 


